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;‘ | @ 31e8:94 Hon, Mp. Justice B,C, Saksena, V.C
Hon, M.y Wi thukumar M,

This review petition is directed

|
E the order passed by the Bench consisting o
i

Igainst
Justice

R.K, Varma the then vice Chairman and Hgny

Miss, Usha
Sen, aAdministrative Membery  Though by an cla:lier order
1
‘ it is directed that the review petition be

‘e Muthukumar in view of
the provisions of the Procedure Rules contaj

Appendix IV Section 5 of the Central Admini
Trlbunal(Procedum) Rules, 1987, the review

lned in
shrative
petition

may be sent to the Bench constituted earlier and had

decided the ear liery b B
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Hon'ble [Justice R.K. Varma, Vice-Chairman

I ha

v 4
the order
the face
by this T
for any 1
is, there

VR

( ¥sha s::i)

Member (A

= %
IN

0.A.NC.03/93

g e gy

ve perused the Review applicatiocn and
?ﬂ' d&kgt@?igg any error apparant on
of record and as such the arder passed
ribunal datsd 22.4.1994 doss not call
nterference in reviaw., The Reviesw Appi
Fora, dismissed summarily,

k- KK Vlum/'

(Justice R.K,Varma )
i Chai
ke tve) Vice irman
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